CENTRAL ADMINISTFATIVE TRIBUANL, ALIABABAD BENCH

Oxiginal Application No, 787 of 1992

Mahesh mma} Sinch & another ———————— Apclicant
Vet'r'sus

Union of Indik & octhers e Respondents

Hon'ble Mr. J .C,. Srivastaba, v,C

In this gpplidation the applicants have prayed for@;uashing

the order datgd 12’ .5 .92 in pursuance of which the service cE
the applicant have beerf dispensed and they have claimed for

regularisation also alongwith consequential bengfitsr*

Assistant coll ctormFathegarh on 2 3" ,1989 ang 25*
tivelly angd t

8* 84 ,reSpec-
€y have been contiming on their polemtlally
they were paid| rs, 15/- per day up to July 1989 and thereaff.el
they were paig eonsolidated paz‘Rs 750/= per monthg

keen
31 Accclrd.lng to the applicant they hav?dlscmd.nated
in the matter

of regularisatlon in as much as one Shr:L Mal'mm
Ali who was cashal worker YFRjoined, on the post of Pum |
Operator after hree or four months from the date of joining
of the applica has been reguulrisad in the month of pecem-
beI;/Jamary 1991, xoesc Strﬁﬁngely enough the applicant's
services have b R dispensed with. The applicantAhave claimf
berefit of the judgement in the &ase of cpwp Departmert in
Surendra Singh another Vs, Union of India & others ATR 1986

SC page 584 and |circular dated 7.6 .88 issued by Mimstr.y of
Persehal““ s

LY

W 4, Acc .'Edin_:; téd the rgspondents regularbatinn of
ail casual yorke 3

~were coﬂsﬁaered for appointment in the g )



-2-

b ok fod
ly appointed committee which ada hesns apd -

. : e
icant suitable Forthe post For@ regularisation and, accordivcly,

of class IV post hy

in terms of instructions contained in Board's letter dated 3¢,3,92

- | L.
the service of the a ,licarmxfwere dispensed with,

-

[

5, As the applicantsibave been cont:.mous ly vorking fipr about
eng e

9 years , they have gained experbence, they should be ecmuemsiel and
their case for regula isation may, also be conszdered against any

avallab le vacancy ‘,‘ ncase junio'rs to the applicants have been regula-

rised, -
6?._ , The applicgbion stancs disposed of with the gbove direction
No order as to cOsts,
f 3
Me e;.(/"’(“Aﬁ/ Vice-Chairman

Allahabad.

Dated 23,3793

(g.s.)




